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!i 0-A. NO. 1487 OF 2000
I

New Delhi this the 21st day of December, 2000
r'

I  Hon'ble Sh. V.Rajagopala Reddy, VC (J)
i  Hon'ble Sh, Govindan S.Tampi, M (A)

Dr. M-H.Qureshi

(By Advocate: Sh. M.K.Gupta)
..Applleant

VERSUS

Union of India & Ors.

( t3y Advocate :Sh. K. C . D. Gangwan i )
, Respondents

1. To be referred to the Reporter or not?

JO be circulated to othei( \Benches of
the Tribunal?
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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

OA 1487/2000
|)

New Delhi, this the 21st Day of Dec. 2000

Hon'ble Justice Shri V Rajagopala Reddy, VC(J)
Hofi'ble Mr. Govindan S. Tampi, Member (A)

Dr. M H Qureshi,
S/o Sh. AH Qureshi,
R/O 34, Village &P0 Ka'hwali,
Dehradun (UP)

Dr. Arvind Kumar,,
S/jO Dr. T R Varshney,
R/o 142, Vasant Vihar, Phase-II,
Dehradun (UP)

(By Shri M K Gupta, Advocate)

Vs

Union of India

Th'rough its Secretary
Mijn. of Defence, South Block,
New Delhi

, Applicant

The Director General of Military Training,
General Staff Branch (MT-7)
Arjimy HQrs, New Delhi

Indian Military Academy,,
Through its Commandant
Dehradun (UP)

The Secretary,
Ministry of Finance,
Dejptt. of Expenditure,
North Block, New Delhi

, Respondent:

(By Shri KCD Gangwani)

ORDER (ORaL)

Hon""'ble Shri Govindan S Tampi, Member (A)
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The relief sought for in this application is the

grant of the Revised Pay Scales following adoption of the

.5th Pay Commission recommendations to the Academic Staf-

attached to the Indian Military Academy^Dehradun.

2. The applicants who are working as

TrT~>/Reader in the Department of Physics and Senior-

1

Scale Lecturer in the Mathematic hold civilian posts in

IMA and teaching the Army Cadets in the IMA Defiradun.

National Defence Academy, Khadakvasla Pune and the Army

Cadet College of Indian Military academy, Dehradun (IMA)

•  ,, are among the -^o Institutions imparting training for

Giraduate Degrees to the Army cadets in the pattern of

Universities, and are affiliated to Jawahar Lai

University, New Delhi which is a Central University.

The applic.a?^Si indicate that the respondents have not

implemented the revised UGC package formulated following

the adoption of the 5th Central Pay Commission

recommendations, as notified by the Ministry of t-luman

Resources; Development vide their circular dated 25.7.98

duly amended in November 1998. The Ministry of HRO

which is, a nodal Ministry for Education in the Country

issued a circular on 27.7.98 revising the pay scales of

academic ; staff attached to the Universities and

colleges, following the adoption of the recommendations

of 5th Central pay Commission. The said circular was

amended by the HRD Ministry on 6.11.98.. According to

the applicants, JNU with which Army Cadet College of

IMA and ;NDA are affiliated, has adopted the revised pay

scales for their staff but - ' ■ IMA and

NDA have not adopted the same for their academic staff.

-
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With the result, those like the applicants, were still

j  drawing their pay and allowances granted on the adoption

of 4th Central Pay Commission recommendation.

3. The applicants have made representations for

extension of benefits contained in the circulars dated

22-7.98 as amended vide letter dated 6.11.98 to them

also. Though the same has been strongly recommended by

the Respondent; No. 3 no final decision has been

taken by the Defence Ministry for reasons best known to

them^ On account of this applicant No. 1 who had

attained the age of 60 years on 20.8.2000, was denied

the benefit of the higher age of superannuation of 62

which was alsb a part of the UGC package. The

a.pplicants therefore reiterate their pleas for revision

of their pay scales as well as raising of the retirement

age.

4. The, respondents were permitted to file their

delayed counter only after they paid the cost of

F^s-1500/- to the applicants. According to them^inspite

of affi1iation•with JNU, organisations like NDA and IMA

are not on par with the universities and their staff are

civilian employees of the Ministry of Defence and

therefore it was for the said Ministry to pass orders in

their case. Directions of HRD Ministry as contained in

the DM of July 1998, duly amended in November 98 was not

ipso facto applicable in their case, unless endorsed by

the Defence Ministry. I^espondents also point out that

the matter is qinder active consideration of the Defence

Ministry and the applicants shall wait for the decision

%
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of that i^inistry_ The applications , in

circumstances shall have to be dismissed, plead

respondents.

the

the

5. Heard the counsel for the applicants and the

Respondents. Shri H K Gupta, learned counsel appearing

for the applicants invites our attention to the Ministry

of Defence letter No. 0C/47020/Misc/S/MF-7 dated 2.4.93

addressed to, the Chief of Army Staf f Tf^ V,"'extending UGC

pay scales to the civilian teaching staff of NDA

Khadakwasla and Army Cadet College of IMA Dehradun
j

following the adoption of reconsiderat ions of tJGC

subsequent to 4th Pay Commission,as well as the letter

dated 10.2.94 from JNU, New Delhi to the Secretary UGC

in the matter of affiliation of the NDA Khadakwasla and

Army Cadet College Wing of IMA Dehradun . It is

specifically stated in JNU's letter that both NDA Pune

and Army Cadet College, which is a wing of the Indian

Military Academy Dehradun, are recognised by University

in terms of Section 5(13) of the JNU Act, subject to the

s>tipulation that the conditions of service of the

faculty, would' be at par with that of the JNU. This has

been accepted by the Ministry of Defence . Seen in this

context, the letter dated 27.5f.98 issued by the Min. of

^  HRD revising the pay scales of staff of the Universities
and colleges following the adoption of the

recommendations of 5th Central Pay Commission and second

letter of 6.11.98 on the same subject become/, relevant,,

according to the counsel these two letters would

clearly that the revision of pay scales^ adopted
following the' recommendations of 5th Pay Commission

would become iau tomatical ly available to the <i«)cademjc
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Staff attached With NDA Pune and Army Cadet College of

^JMA Dehradun . Th^i r having|^issued by the nodal ministry

on education i„e. HRD Ministry. The benefit would have

to be extended to them and the fact even more than four

years after adoption of the revised pay scales in all

other departments of the Govt of India, this remains to

be done in the^case of the applicants is unfortunate..

This should be rectified immediately. At the same time
j

the counsel fairly concedes that issue with regard to

the P'faiiscw^^ the age of superannuation has already been
considered and 'decided against them by -full Bench of

Tribunal retaining the age at 60 itself.

6. Shri KCD Gangwani the learned senior counsel

appearing on behalf of the respondents fiercely

-

challenges the above submissions reiterating ̂  the

applicants are only civilian- employees under the

Ministry of Defence who are teaching the cadets in NDA

Khadakvasla and IMA Dehradun and therefore plea made by

the applicantSthat the nodal Ministry concerned is that

of HRD is not correct.. According to him, unless and

until the revised; pay scales as formulated by the HRD or

circulated through UGC for adoption by the Universities

are adopted by the Ministry of Defence and duly

J  communicated to Commandants-in-Charge of IMA and NDA for

"the applicants cannot be granted the revised

scale. The ^'-eastiyon with .JNU or not is immaterial in
I

\

this context. The counsel says that it is not that

grant of such scales will not be taken up. In fact it

is under the active consideration of the Ministry of

Defence and once, it is decided to adopt and extend the
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sarne, the Appellants would be entitled for the same

arrears. till such time they would have to wait,

plea by the learned counsel.

7- We have carefully deliberated on the matter.

It is clearly brought on record that both NOA

Khadakvasla and the Army Cadet College of IMA, Dehradun

are two academic institutions, though attached to the

Ministry of Defence for the purpose of administration,

(Ayi ^A^^with Jawaharlal Nehru University, New De^.hi'^for^ academic
K  ̂

purposes. ^This is made clear in the letter dated

2-2.94,^ reproduced below: ^

^ copy of communication datedOctper 22, 1993 addressed by the Govt,,/ of India
Mpistry pf Defence New Delhi seeking certain
clarIficatipns^ regarding implementation of UGC pay

members of the faculty of NDA and
ACC Wing of:IMA.

^  Defence Academy, Pune and Armypdp College which is a wing of the Indian Military
Academy , Dehradun, are recognised by this University in
terms of Secpon 5(13) of the JNU Act. One of the
condpions stipulated in the recognition is that tim^'
cpp.tpns ,of service of the faculty, would be at par

Vv with that of the JNU.

We_ :would appreciate if necessary clarifications
could be given at your early convenience to the Ministry
of^ Depncei New Delhi, under intimation to this
University, : to facilitate early implementation of the
recpmendatipns of theFourth Pay Commission pertaining
to the faculty."

The ; communication clarifies that the conditions

J  of service , of the teaching faculty in the above two

institutions' shall be par with those in the University
or colleges attached to the University, unless otherwise

specified or exempted. And pay and allowance

specifically come under the ambippfthe conditions of
wcrvice. Evidently this fact has been recognised by the
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nce in their letter dated 2„4.. 93

addressed to the Chief of the Army Staff , which read
as below; '

'\zJ

1  am directed to refer to this Min i'-■t-r-w'
<^^ted the 20th January

paT 4aler'?nr notifying the revisedSfZri.t ] ^ civilian teaching staff of NDAKhadakwala and ACC Wing, IMA, Dehradun from 01 01 198^
based on the UGC pay scales applicable to teachers in
universities/colleges and to say that the rGovernmenthas revised the pay scales of teachers in
universities/colleges w.e.f. 01.01.1986_ The questionof extending these revised scales to the civilian
teaching staff in NDA Khadakwasla and ACC Wing iMA
Dehradun has been under consideration of the Government'
fhe President is now pleased to revise the pay scales of
0l'^0l\l986— staff in the two Army Institutions wef
SI No. Name of the post Existing Revised scale

scale of pay of pay
1. Principal/Vice

Principal/Pro
fessors .

2.Reader

3  (i) Lecturer

(i i)Lecturer(Senior
scale

Rs.1500-60-1800-
100-2000 -125/2-
2500.

Rs.4500-150-
5700-200
-7300

Rs.1200-50-1300-60 Rs.3700-125-
1900

Rs.700-40-900-
-EB-40-1100-
50-1300
Not existing

(iii)Lecturer Selection Not existing
Grade)

1950-150-5700

Rs.2200-75-
2800-100-4000

Rs.3000-100-
3500-125-5000

Rs.3700-125-4950
-150-5700

y

oi ni existing civilian teaching staff (as on...01.1986) will be placed in the revised scales of pay
aiongwith the; designation, subject to the foDowin
stipulations:-

i1 The revised scale of Rs.2200-4000
may be extended to lecturers who fulfilled the
educational qualifications prescribed bv fh.-^
NDA./ACC Wing at the time of their initia'
recruitment . if, however, any lecturers had
beer-i^ _ recr-uited in relaxation of these
qualifications,they should be placed in the
revised scale_but would not earn any increment
L.ill they attain,the prescribed qualifications.
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ii) The existing Readers _ (as
01.01,,/1986) may be allowed the revised pa
scale of Rs.3700=:-5700. The Lecturers promoted

>  a:i;. Readers after 01,. 011986 (, against the
vacancies belonging to pr-86 period), may also
be allowed the revised scale of Rs. o700--5700
with the designation of Readers provided ^the
vacancies existed on 17-06.1987. The revised
scale of pay wdll be pesonal to such Readers-
All future appointments will be made strictly
in accordance with the UGC package.

iii) Professors who were in service on
01 01-1986 as well as Professors who though in
service on 01.01.1986 but who relinquished the
post subsequently may be allowed the revised
o(-ale of Rs. 4500-7300. The revised pay scales
will" be personal to such Professors. All
future appointments will be made strictly as
per UGC package.

The same career pregression in the uase
of Lecturers will be adopted in the two
Institutions as approved by the UGC and subject
to the same conditions as contained in „he U,aL
Srhemi=> For this purpose. Ministry of Oefence
Will set up Screening Committee, wherever
necessary, to consider the cases of Lecturets
keeping in view the guidelines on the ^ubjeoL
contained in the UGC package.

The existing Recruitment Rules for
appointment to the vacant posts of Lecturers
Readers and Professors will stand superceccd .
th^ extent they are inconsistent with th„
qualifications and method of
prescribed under the UGC Package after
01 01 1986. The Recruitment Rules for the pOoL
o.f" Lecturers/Readers/Professors shall provide
for Direct Recruitment on All India basis a.
each level, and the Recruitment qualifications
will also be strictly the same (without any

V  modification) as approved by UGC at these
levels.

The UGC package without any
modification will be by NDA/IMA in future,.

The Vice principal. Professors, Readers
and Lecturers of the NDA will
■as hithertofore a special allowance of Rs..l.^O/-
p.m. The Principals at NDA, Khadakwasla atKl
ACc" Wing , IMA, Dehradun will continue to be
'provided with rent free unfurnisheo
accomodation of their entitlement.

The pay of teachers will be fixed in
the revised scale or, 0-1.01.1986, in accordance
,with formula given in Annexure-2 to Appendix -J
to the Ministry of Human Resources Development
roepartment of Education ) letter No ..

■  ■F^.1.21/87-U.l dated 22 July 1998. The pay anci
■allowances drawn by the teaching staff w.e..f.
01.01.1986 shall be adjusted while paying
arrears under the pjresent orders.
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This issues with the concurrence of
Finance Division vide their UO No„ 4aj/pa
dated 31.03.1993."

The above letter has extended the benefit of trie

revised pay scales adopted by the Govt to the academic

staff in the Universities to the faculty in MDA

Khadakvasla and ACC of IMA Dehradun. The same , though

issued in 1993 takes effect from 1.1.86, when the 4th

Pay Commission were given effect to . To our mind, the

extension of similar benefits following the adoption of

the recommendations of the 5th Pay Commission would have

to be a logical corollary. We therefore see the

adoption of the recommendation of the 5th pay Commission

by the Min. . of HRD, Department of Education the nodal

ministry on ; the subject in the country, circulated by

its letter dated 27.7.98, amended on 6.11.98 , in the

above light. '*r "• try as C-l .

8. The governance of the state are handled

through various Ministries and Department^dealing with

specific matters, in which the writ of the concerned

nodal ministry has to run. Admittedly , as far as

academic and educational activities are concerned the

nodal Ministry is that of HRD and the adoption of the

policies education by the Ministry, subject to

financial situation, will have to be adopted by all,

engaged in the field of education, wherever they are or

whichever Ministry in whose care they are placed for

administration . This would apply to academic.-

institutioni . under the Ministry of Defence also,

especially as the said institutions have sought and

obtained affiliation to and recognition by a Centra.")

University. This cannot be wished away by saying that
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the recogni|tibn or affiliation by the University is

Q  inmaterial ||and that A4in. of Defence will determine the
issues on ^iducation pn its owno Inspite of H.iD's specific
(D^nci 3^^ 0

.98

the

policy:

uipiiv^ dvv 0

;!
9. ■ HpiO Ministry's communicatiori5(_dated 27.7.9J
and 6»11.9^1 are reproduced in full as they lay down
oolinw 1

aftor taJcing Into - to raviser th® ;-pay. acaXos
Univaraity-Orants Commiaal ' . Ifj®visi00 o£ pay
of taachers In tha PtpVi^
Bcaloa of taachara wH 1
scheme of revision of W bohalf.
.nd th. R.,ul.tlon. to b? «o
The revisod pay scalea and other pcoviexona ot p,,,
aa under:-

1.(1) Pay Scales

A .tdfoent .h^wln, Iho Ml.tln, and tovl.od aoal.s
of pay la attached aa ^nnaxure.

tho r.vl.ad V ''SoTcwH^Uli^-bnt^

T (ii) Incentives for Ph.C./il.Phii
(a) Fouc and ''J"S"'"and'''Viml"^di9toea.

ly" at'"'"%h,'%l.. rocruUbont as
Lecturers.

(d, on. lncr.n.«t; WlU
with M.Phil yho acquire Ph.D. wicnxn two j
recruitment. '•

Grade as Reader.
_  -Tt" -ew • aavarrco
^  ' l„cr...1?tV .. .nd »h.n ho .'oqolr.o Q Fh.D. d.qroo In

his service career..

U).

(lit) Career Advancement

(.a) Mininum%«;^5Ti.gth of VV w«uid°b9
V , into the Ortde of Lecturer (Senipr Scale) would be
^'"'four years "for those with Ph.D«» five years or

those with M.PhllV and six yearo for. ©there as^a
Lecturer, and for ollgibtlity to-bwvo into the Grade
of Lecturer (Selection Grade)/Roador, the
length of service as Lecturer (Senior Scalo) shall
bo uniformly five years;

(b) For movement into gradeo of lao
rnlnimuBi: eligibility; ©'Iterion would bo Ph.D. Thoso
teachers without Ph.D. can go upto tho level or
Locturdr (Selection Grade).

"(c) A Reader with a minimum of eight years of ©©tvice
will bp eligible for consideration for appointment
as a Professor.

(d) For every upward movement, a aelootion procoaa ^©^1^
be evolved, for which appropriate guidolinos would
be laid down by the OGC In ̂ consultation with the
Government.
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(tv) Rewarding the Merit

I  (a) A supertine scalo of R9-»22000~500—.24500 will bo
given to auch Professors of Eminence who are
directly recruited an^ have complotad 28 years of
servicie. The eligibility criteria and the selection
process will be determined by the UGC.

(bT"' University Grants Commission would prepare o
specific scheme in consultation with Government- to
roward and recognise meritorious teachors who may
not have M.Phil or Ph.D. but who have made
outstanding contributions in teaching and research.

(V) Allowances,! effective date and fitment formula

(a) The revised scales of pay as contained in the
Annexure-I will be given prospective effect from the
date of iasi^e of this letter.

'  . j

(b) For the period from 1.1.96 to the day on which these
decisions take effect, pay will be fixed in the
replacement scales rocommendad by the UGC appointed
Pay Review Committee as per Annexure-II.

ic) Pay with effect from 1.1.96 iti the revi««ra u^caTe otT
pay will be fixed aftor giving the benefit of one

X, increment for every throe increments earned in the
"  pre-reviaod scales as stipulated in Rule 7 of

Central Civil Services (Revised Pay) Rules, 1997,
and governed by other relevant provisions of Central
Civil 'Services (Revised Pay) Rules, 1997 as
applicable.

(d) Pay in the revised scales of pay as at Annoxure-I of
this latter shall be fixed at the same stage
reference to the stago admisai/blo vido para (c)
above. In cases whore the same stage is not
available, the pay may be fixed at the stage next
above the pay adiqlssiblo vide para (c) above.

(e) The payment of arrears will be made in one
instalment.

V,/ (f) Teachers in Central Universities will be entitled to
Dearnosa Allowance, House Rent Allownce, Transport
Allowance, City Compensatory Allowance and
allownaces at the same rates and datos as applicable
to the Central Government employees.

(Vi) Age of Superannuation

The age of superannuation of university .and college
teachers would bo,-^2.-yssr® thereafter no extension in
service should be given. However, it will be opon to a
university !;or college to re-employ a superannuated
teacher according to the existing guidelines framed by
the UGC uptq the age of 65 years'.

(vi i) Professors for collages

v/ Posts of Professor will be created in UGC-recognized
Autonomous ' Colleges In the ratio of 1:4:12 for
Professors, 1 Readers and Lecturers. The procedure of
selection of Professor will be tho ssoe as that in th.e
university. Other colleges of similar standard will be
subsequently identified by tho UGC as per the norms
developed by the Commission in consultation wllh the
Government.
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rr.n:^{rAon3 of aervica oi toachera

Other terD3 by way'^of ifegulationa
shall \b8 notifiaa by the ^ other related
incorporating; the ^ex^isting Scheine(s) with the
conditions on the line of existing
aoproval of Government. |

Regulations by theUGC.

~A 3. The above ' ocherae will 'be applicable to the teachers in
all the Central Universities and Colleges'thereunder and the
Deemed to Fe'UhTviar^rC^^ whose maintenance expenditure is mot
by the UGC, Th;e implementation of the royisod acaloa will be
subject to the acceptance of all the conditions mentioned in
this letter as well as the Regulations to be framed by the uGC

1, in this behalf, . The Universities »ay be advised to amend their
" statutes and ordinances in line with the Regulations within
' three months from the date of issue of this letter.

4. These ordgts are subject to the conditions
in para 4 of Ministry of Finance O.M. No.7(34)/E.III-A/97 datod
2.12.1997 on pay revision of eraployoos of quasi-Governmont/
■autonomous org-anisations/ statutory bodies^ etc./ set up ana
funded by the Central Government.

5. It is requested that necessary action may please be taken
to revise the pay scales of teachore in tho Central
Universities and other institutions as por the conditions laid
dovn in the instant letter and the Regulations to be framed by
the UGC .

6. Anomalies; if any/ in the implementation of the scheme
may be brought to the notice of the Department, of Education/
Ministry of. Human Resource Development for clarification.



o
letterPated '6.11*1998

-/3-

u,

i-d a t e d

Qf oV sn n sr
;; . hhia Ministry's letter ^ dsted

'  and in ^n^d' al"v e °'l 1 ea "o!
2 2.9.1996 on ^ >^a to revision of P'- , bv the

the -^atte.r relatino j: furtherU„Iv = c»lty and Cclleoe t"=he d5cld€<J tc maK' "■,,,, tna liyVeacnnt 5 »as ' c = r t a In
has been decidea o- GovernmentGovernment and; already notified by -hn^odifications in the Scheme_ aUe^ady „od 1 f 1 cat ions , made

vide our letter; dated 2' • -
the existinq Scheme are aa und.- ___ ■
1 Pay Scales

i)

'ii)

A  acales mentioned in t__K iv o fromThe revised scales m^^^ Vt In-losedletter \ J j ̂ on' v , the " „,/ed as
itM; le^:;;-"-erred to may be .reaped ,
withdrawn. rride) '

( t;p lection Gc aoei

r Tt^ictu'^n '4r50^150-'5700/- who ^f^j^^'^uYations framed byAccordance with the Xo" Ae
the i' UGC and who l-l-l^^S,rrAth:t%bey;,et^their^P^V

when they compUte five
yeats in the grade.

2 . Roaders! & Professors

d

u— wpr°'o7\/."oo"500r/-"nnd
rarvr^und a. tnn 3^

•

3 . Ill qca 1 e3 i; of
andF« aminat ion0 frnntrollers

F inance

4 .

Officers

Tl,« CoiitrnUnrn J'^''"I,'i'l'i'b« glv"0(nc,r= in ^ V'TjVneV.gi"""-
scale as applicable to

Aq < of luperannuat ion
■

the

ti^e

Finance

same pay

5 .

 ' f fi 2 vears indicated in

^ppucbu t";;g; = tn.rs, rin.ncn OUi=»s
Personnel/i Controller emoloyees who are

:u^;"tb'n"'tn:cS«^s ».one ngn ni
superannuation was 60 years.

^  .rpi«pm»nt incentives toRnhpme for professional p
Lecturers

c Home in consultationThe PGC will ® professional development
with the ,Government, ^cash allowances or assistanceincentives in the Lecturers who register for

.  ,_j Hnt-h to those Loccu ^ ij3ered
incentives rT those Lecturers who
in kind : or both t ,.n,iU of research
M.Phll/Ph.D ancL.whose PWC^J
satisfactory by their guides.

Other ta'irms & conditions

Theiother terms S <=°"^ ̂  AoAi fTcA ̂ aAoAe ''w i 1 1 remain
dated 27.7.1990, except as modiflca
the same.-'^
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It follows from the above that the
dlrectiohs Of the Hlhlstry of HRD commuhicated In its

Circulars Of and e.ll.oe. so far as it relatesto the conditions of Service of the faoultv in
university and ooiledes would have to be made applicable
to the 'acuity in .OP KhadaKvasla and the Prmy. cadet
ucllsde Of :lo,nradun except to the extent of any
codification specifically provided for. The Ministry
/UGC-s paoxase in this connection, does have a provision
that the ase of superannuation of the teaohins otaff be
raised '-c the existin. level of so years of ase to

retirement on superannuation has been retained at so. by
the Min^t^of oefence vide their letter dated as.T..ooo

this decision is in consonance with the decision of
tte full tench Of this Tribunal in the case Of Pamesh
trasad saxena a ORs Vs UCI i„ op wo. ast/W. we are
endorsing the same. Remaining portion of the r

y  , ^ f^urcion Of the scheme
eserves to be accepted fully.

f

II- The Plea taken by the respondents that
Itey have not shut their doors on the HRO „in./ooc-s
recommendations, and that the proposals are in fact

active consideration by the Min. of Defence. we

a
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are sorry we do not agree. Nearly five years have gone

p-y since the recommendations of the 5th Central pay

Commission have been adopted by almost all the

departments under the Govt of India and more than two

and half years since the Min. of HRDS decided on the

revision of pay scales of the academic staff in the

Universities and colleges the UGC pattern and given

effect to them. Still the academic faculty attached to

the Army Cadet College of Indian Military Academy.,

Dehradun and National Defence Academy, Khadakwasla are

waiting for the good offices of the Mintl^^^of Defence to
have the new and revised grades. That they would get

the pay and allowances in the revised scale with full

\<£ arrears is no answer for this delay, especially as

nothing remains, to be done once the HRD Ministry has

laid down the parameters to be followed in this case.

No further exami'jnation or consideration of the issue is

Called for and what is reguired is ^ immediate

implementation. . The academic faculty in these highly

prestigious institutions have been waiting for too long

for comfort. Th(g wait has to end^in the interests of

^  justice fair play and the academic excellence for we

cannot have genuinely frustrated and disappointed

academic staff in the premier institutions of the

country creating the defenders of the country. It is in

our interest as well.

1.2. In ; the above view of the matter, the

application succeeds in so far as the pay scales of the

academic staff of the Army Cadet College of the Indian

Military academy, on the basis of the circulars no..

7. l„2x/9.'—UI dated 2/.7.1998 and 6.11.1998 , issued by

the Ministry of Human Resources Development, Deptt. of

0
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Education Respondents are directed to complete the

exercise within three months from the receipt of th.^

copy of this order. We ardently hope, other similarly

placed would not be made to rush to this "^ribunal for

redressal of- their grievances and that the same would be

taken care of by the respondents.

13. The applicants'' request for raising of their

date of superannuation , is no longer a point of issue

as its having been decided in the negative by the full

bench of this Tribunal in Ramesh Prasad Saxena's OA No.

451/97. We respectfully follow it.

IV
14. : With the above observations we dispose of

the OA. W;e also place on record our appreciation for
i'

the learned counsel on both sides - S/Sh. M K Gupta and

K..C.D,, Ganigawani- for having ably assisted as in

arriving at this decision.

3.' Tarripl 1

Member (Aj

l/Vx 11-/1
(V. Rajagopala Reddy)

VC(J)

Patwal/


